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BEFORE THE NAT]ONAL CREBN TRIBUNAL

SOUTHERN ZONE, CHENNAI

O.A.No.2d of 2021 (SZ)
IN T}I E I\IT\TTER OF:

O.A.Ninan

Manager Gracc Mount Residential School. Kumbanadu p,O.
'l'hinrvalla. PathanautthittB,

Kerala - 689 547.

Tfte Statc ofKcrala, 
u'

Rep. by its secretay,

Dircttoratc of Environnrcntal and Climate Changg
4th Floor. K.S.R.T.C.Bus Terminal,
Tluurpanooc Thiruyananthapuram - 695001 & others

it

..,APPLICANT

...RESPONDENTS

REPLY FILED ON BEHALF OF THE 2ND RISPONDENT

l. RANI R,S.. rvife of Mr. R. Prabodh Chandran, agcd about 45 yeas, *orking as Legol

Olficer, SELAA at Thiruvananthapuram, do hereby solemnly afTirm ond sincerely $atc as

follorvsi

l. I aur rvell acquainted rvith tlre hcts of the case from the available records and I am

authorizcd to tile this Reply on behalf of the 2d Respondent. I cravc leavs of thc Hon'ble

Tribunal to lile rcply as and rvhen addilional facts are available to thc RespondenL

2. lt is submittcd that thc above applicotion has becn prefened by thc Applicant hercin

for the follorving relief:-

INTERIIlI RELIEF
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A. tssue an order of injunction restraining the 4s Respondent from comrnencing ony

u,ork at Survey No.53/1, Koipuram Villagc, Pathanamthitta District. Kcrala for rhe

consruction olthe subject \vBlcr treatmc0t pl0nl.

B. Dircct the 4'l' Respondent to main(ain status quo as on date

C. And issue any othcr ordcr to orders as rnay be fit, pmpa ond nctessary in thc facts ond

circumslances ofthc casc and thrts rcnderjusticc.



PRAYER

A. lssuc an order of pcrmonent injunction rcsmining the 4ft rcspondent from

establishing 0 watcr lrcatmclt plant ot Survey No' 53/l' Koipurorn Village'

Pathanamthitta District, Kerala as ir is in inland and contrary to the siting guidclincs

issued by Cenrral Public l'leolth Engineering & Environrncntal Oryanisation

(cPHEEO).

B. Dircct thc 4tlr rcspondc rot 10 disch0rge rvoste generatcd lrorn thc lvater reament

plant irrclurling any rejects, sludge on lanrl or in pond or in lake or inland wster body'

C. Direct the 4th respondcnt to conduct all exhaustive EIA sludy to assess the ilnpact

ofall aspects olthe project from lvater wirh drorvl to disposal oflvastcs'

D. Direct the 4th respondent to estsblish the rvater plant stric0y in accordance with lhc

Ccnral Public Health Engineering & Environrnental Orgnnisation (CPHEEO) manual

including sititlg requirctnents'

3. lt is submirted lhat this rcspondent denies all the allegations ond avermcnE raised

against this Respondent by thc ApPlicant cxcept that are sPecifically adlnitted' It is submitted

thottle2'1.|Respontlcntsubnritced0infncts,rvhicharenccessaryforthcprescrrtopplication.

arc plmd hcreunder in seriatint'

4. lt is submitted that the above Application has becn liled by the Applicant bcfore this

Hon'ble Tribunal against the establishrnent ofa Water TrcBlrncnt plant at Survcy No' 53/l of

Koipuram Villagc' Pathanamthitta District snd Sl0te ofKerala'

5. It is submitted that ApPlicanl Manage( Grace Mount Residcntial Sccondary School'

KurnbanadhadfiledarcpresentationagainstthcsettingupofwaterTrcatmentPlsnt(wTP)

bytheKeralaWaterAuthorityadjacenttotheSchoolBuilding.Thcsaidreprcscrrtelionhad

beenfonvardedtotheDireclorDircctoratcofEnvironrnentalandClimateChgngcvideLettcr

No.tOTLtAzt2}lglSEIAA datcrl 30.04.2019 and thc rnaltcf rvas irrlbnned to the Applicant

accordingly.SubsequcntlythcApplicantfilctloWritPctitionbcforctheHon'blellighCou(.
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The l-lon'ble High court in its Juttgonent dated 10.05.2019, inter alia ordercd thaL rhe 2nd

Respondeut i.e. Chainnan SEIAA to take up the representation submitted by thc Applicanl

rvith notice to thc Applicont as wcll as the 3'd Rcspondcnt i.e. Kerals Wster Authority and lo

poss orders thereon \Yithin a pcriod of threc rveeks fmm the date ofre'ceipt of tlrc copy olthc

Jurlgrnent.

6. tt is submiftcd that lhe main objection raised by the Applicant is that' fte proPosed

plant is adjacent to rhe school. In addition to rhat he also raised another point with regud to

the disposal ofsolid waste.

7. It is subrtitted that rotice had becn given to the Applicant and 3'd Respondent to

attcnd rhe hearing schcduled on 14.08.2019 by lhe Chairman, SEIAA as directed by the

llon'ble lligh Court. Howcve( it is submittcd tlrat thc Applicant did not appear for the

hearing.

g. It is submiuctl lhar rhc rnain contcntions ofthe Applicant in w.P. (c) No.13408/2019

is as lollorvs:-

" Thc pctitioncr is aggrieved by the proposal of Kcrala Water Authority for the

establishment of a proposed WBter Treatment Plant near to the compound of

pctitioner's school. 'fhe proposcd water 'freat[tcnt Plant consisting of 40 MLD

(Million Lirres per Day) for a srnall and medium scale industries to dispose of their

effluents rvhen lhcre are space constraints. Kerala Watcr Authority has proposed a

WTl, rvith zero waste system for the present plant. EIA study is not mandatory in this

case as rvater supply projcct is not an enlisled activity as per EIA Notification 2006'

Also, in conneclion rvith lund acquisilion' EIA study as per rule has been conductcd

by the rcquisitioning autltority.'Ihe sludge from rvash l(atcr recycling plant hos no

sirnitarity to the common emuenl lreallnent plaflt rvaste.'[hc rcsidue lmm o Waler

Trcatmcnt Plant rvill colltain rontoxic chy/srnd. KWA bad ncilher proposcd to

dischargc thc wosh rvater ftom thc Trcatment Plant nor disposc the sludge from Oe

recycli[g plant to lhc nearby land. The calculation prescrttcd by the petitioncr

reganling quantity ol'rvatcr ond chcrnicols is not conect. Kcrah Water Authority is not

proposing to dischargc thc rvosh wrter rner rv0lcr (rcatnent (o the nglrby lsnd or

srrcam.,, /$-:or$ffi'.nr
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I It is submitted that as per EIA Notification 2006, sefiing up of Weter Treafiient Plant

(WTP) is not a schedule activity and hcnce no nccd to obtain EC.

10. lt is submined that as per the decision of97s SEIAA meeting held on 24.09.2019 a

reply in this rcgard $es given to thc Applicant and disposed ofthe represenlation.

2ND REsPoNDENT

I

VERIFICATION

RANI. RS
o.,lut. sds.r.rr lc6ar!a
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I, RANI R.S., rvife ot'Mr. Prabodh Chandran, aged about 45 years, working as Legal Oflicer,

SEIAA at Thiruvananthapuram. do hercby veriry that the conrents of paras I to l0 are true lo

the best ofmy personal knowledge and paras I to l0 believcd to be true on legal advice and

that I have not suppressed any rnaterial fuct.

Verified at Chennai on this the 20rh day ofNovcmbcr, 2021.
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Under the above circumstances, it is hurnbly prayed that this llon'ble Tribunal may be

pleased lo pass such order or orders as this Hon'blc tribunal rnay deem lit and proper in

circunrstanccs ofthe case and thus renderjusticc.

Dated at Chennai on this the 20'hday ofNovember, 2021

4.s,4;=-
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